
HIGH COURT FOR THE STATE OF TELANGANA :: AT HYDERABAD 

***** 

ROC No.760/SO/2019 Date: 16.09.2019 

CIRCULAR No. 19/2019 

Sub: High Court for the State of Telangana - Letter received from 
the Director (FAC), Mediation and Arbitration Centre, High 
Court for the State of Telangana - Request to issue 
necessary instructions to all the Family Courts to refer the 
cases pending for more than two years for 
Mediation/Conciliation - Instructions issued. 

Ref:1) Letter in Roc.No.141/HCMAC/2019, dated 31.07.2019, from 
the Director (FAC), Mediation and Arbitration Centre, 
High Court for the State of Telangana, Hyderabad. 

2) Circular in Roc.No.1294/SO-1/2011, dated 12.10.2012.
3) Order dated 27.04.2011 of High Court of Andhra Pradesh

reported in 2011(5) ALD 799(DB).
***** 

The Director (FAC), Mediation and Arbitration Centre, High Court for the 

State of Telangana in his letter dated 31.07.2019 has informed that several 

matters are being filed before the Family Courts in the State of Telangana, and 

in all the matrimonial matters pending before the Family Courts, initially the 

courts on appearance of the respondent, are referring the parties to 

Mediation/Conciliation for settlement if any. On failure of such 

Mediation/Conciliation, the cases are pending for adjudication in the Family 

Courts for years together. When the matter was brought to the notice of the 

Hon'ble Judge in charge of the Mediation and, Arbitration Centre, His Lordship 

was pleased to direct the Director to request the High Court to issue necessary 

instructions to all the Family Courts in the State of Telangana to refer the 

matrimonial matters pending for more than (2) years for Mediation/Conciliation 

enabling the parties for an amicable settlement. 

The High Court upon considering the matter, directed the Registry 

accordingly to issue circular instructions to all the Presiding Officers of the Family 

Courts to refer the matrimonial matters, which are pending for more than two 

years in their courts for Mediation/Conciliation enabling the parties for an 

amicable settlement. 




